
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

• 	 AT HYDERABAD 

DATE OF ORDER 	10-02-1997. 

Between 

Naveen Chendra 

Applicant 
And 

The. RegionaL,Prouident Fund Commissioner, 
A.P., Barkatpura, Hyderabad. 

The Dist. Employment OfPicer (Labour), 
1-lyder abed. 

- 	 ... Respondents 

Counsel for the Applicant • 	Shri 

4 

Counsel for the Respondents 	St-it -i S.Lakshmi Kanta Rao for. R-1. 

Shri Ramest-i'Ranganathan, for R-2. 

CORAM: 

THE HON BLE SHRI R.RANGARAJAN 	MEMBER (A) 

THE HDN'BLE SHRI B.S.JAI PARAMESHUAR 	P1EMBER (J) 

(Ordet per Hon'ble Shri R.Rangarajan, Member (A) ). 
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(Order per Hon'ble Shri R.Rangarajari, Member (R) ). 

None for the applicant. Heard Shri 5.Lakshmi Kantha 

Rao for Respondent No.1 and Shri Ramesh Ranganathan for Respon-

dent No.2. 

2. 	This D.A. was filed by the applicant praying for a direc- 

tion to respondent No.2 to sponsor his name to Respondent No.1 for 

selection to tne post or riesswiuytsi Lit OLLUS LJCIIL.L. .................-, 

of recistration. 

In pursuance of notification issued by Respondent No.1 

to Respondent No.2 in regard to the post of Messenger, Respon-

dent No.2 sponsored the names of candidates and the applicant is 

name was not sponsored. I view of the above, he has filed this 

G.M. praying for the following direction 

"To d4rect the 2nd respondent to sponsor 

the name of the applicant to the 1st respon- 

dent for selection to the post of Messenger 

in accordance with seniority, and pass such other 

order or orders as this Hon'ble Tribunal may 

deem fit." 

Mn interim order on 28-3-94 was issued in this U.M.,,where by 

the Respondent No.1 directed to interview the applicant also 

if he is going to be present 	 at the office at 9.30 am 

on 29-3-94 along with this interim order. Now it is brought to 

our notice that the interviews were conducted on 18-6-94 and the 

applicant was also interviewed along with the candidates sponsored 

by the Employment Exchange and that the applicant railed in the Ji,A 

interview. Hence the applicant has no bee-c standi to claim the 

JL, 
I 	 _ I 

- 	 I) 



S 	 —3— 

post of messenger in the Respondent No.1 organisation. 

The applicant was represented by his counsel Shri 

jr - 

O.P.Kali. It is now stated that Shri O.P.Kali wks expired. 

In view of the above we have issued notice to the applicant 

on .6-1-97 to be present in the Court either in person or 

through his advocate on 21-1-97?. However the case was not heard 

on.that day. Even today, the applicant was not present though 

he -ha's r2ce-i-v-ejd f hP. nnfirn. eq ren he cpanbMtha anknntalerinernenti 

In view of the above, we feel that the applicant has no interest 

in contesting the case. 

As it has also been stated that the applicant has failed 

in the interview4  Aen if he is sponsored by the Employment 

Exchange unless he y4 qualifie4 in the interview, he cannot be 

appointed.5ince he has not qualified in the interview, he has no 

case and the G.M. is dismissed. No order as to costs. 

PARAMESHWAR) 
iember (j) 

(R .RANGARAJAN) 
Member (A) 

Qictated in Open Court. 
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